239 Written Answers

jective of encouraging the setting up of food
processing units inthe country. Various steps
have been taken to give encouragement to
such industrias, such as relief in excise and
customduties, inclusion of such industries in
Appendix-I|, broad-banding of food process-
ing industries, etc. Plan Schemes for the
development of different sectors such as
fruits and vegetable processing, fisheries,
meat and meat products etc. have been
drawn up for the year 1990-31 to give thrust
to the sector.

{c) and (d). Under the Industries (Devel-
opment and Regulation) Act, appropriate
action is taken in the event of violation of the
conditions of Licences.

Export Deal of CCl

328. SHRIM.V. CHANDRASHEKARA
MURTHY: Willthe Minister of TEXTILES be
pleased to state:

(a) whether Government have received
final report from the CBI in regard to the
export deal of the Cotton Corporation of
India Limited undertaken in the year 1986 or
thereabout;

(b) if so, the facts and details thereof;
and

(c) what further action is being pro-
posed to be taken in this regard?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHR! SHARAD YADAV): (a)
Yes, Sir.
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(b) and (c). The report of the CBl is
under examination as per instructions is-
sued by Department of personnel and Train-
ing in consultation with the Central Vigilance
Commission.

Financial Assistance of Social Organi-
sations In Delhi

329. SHRIRAVINARAYAN PANI: Will
the Minister of WELFARE be pleased to
state:

(@) whether the Department of Social
Welfare of Delhi Administration has recently
received requests from any social organisa-
tions for financial help to meet their require-
ments;

(b) it so, the details of those social
organisations; and

(c) the criteria adopted by the Delhi
Administration to provide financial help to
those organisations?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) Details of the voluntary organisa-
tions who have requested for financial help
during the year 1989-90 from the Directorate
of Social Welfare, Delhi Administration are
given in Statement-| below.

(c) The criterion adopted by the Delhi
Administration to provide financial help to
such organisations is outlined in Statement-i
below.
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STATEMENT-I

Criteria adopted by the Deltw Administration to Provide Financial Help to Voluntary
Organisatrons

SI. No. Name of the Scheme Quantum of Grants

1 2 3

1. Delhi Grants to Social Welfare Institutions/  90% of the total admissible
Organisations Rules, 1975 expenditure, Rs 150/- p.m pern
mate or defict, whichever 1s less

2. Centrally Sponsored Scheme for the
Welfare of Children in need ot care and
protection

90% of the admissible expenditure
or the actual expenditure,
whichever Is less

3. Centrally Sponsored Scheme for the
Setting-up of Women s Training Centres/
Institutes for Rehabilitation of Women
in Distress

90% of the admissible expenditure.

The Grant-in-aid 1s further subject to 3 The institution/organisation shall
fulfilment of the under-mentioned terms and carry out such appontment/sug-
conditions prescribed under the above- gestions for improvement in the
mentioned Scheme of Grant-in-Aid — working as the Director of Social

Weltare orthe Dethi Administration

Grants will be sanctioned only after
the institution/organisation or its
parent body has been registered
under the Societies Registration
Act, 1860

Before grant 1s sanctioned the
institution/organisation shall satisfy
the Administration about ts aims
and objects, financial condition and
satistactory performanceduringthe
preceding year It shall be open for
inspection by the Directorate of
Social Welfare. Dethi Administra-
tion, Delhi or by any other officer,
as may be authonsed in this behalf
by the Director or by the Delhi
Administration.

may, from time to time, make

The Instiution/organisation may
make suéh appointment of staff as
may be necessary inthe discharge
of its functions properly and effi-
ciently The pay scales, qualfica-
tions and general terms and cond-
tions of the appointment of staff for
which grant is sanctioned, shall be
subject to the approval of Delhi
Administration In making appoint-
ment to various posts, the institu-
tion/organisation shall recruit per-
sonnel through approved channael,
namely the Employment Exchange
or through upon advertisement,
where necessary. A representative
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of the Director of Social Welfare
shall be coopted onthe Staff Selec-
tion Commission.

No grants shall be payable in
respect of additional staff, if any,
appointed without the prior concur-
rence of the Administration in dis-
regard of the prescribed procedure.

The institution shall be compstent
to promote, reduce in rank or dis-
miss any employee. An appeal
against such order shall, however,
lie tothe Delhi Administration within
3 months from the date of the order.
The orders passed in appeal shall
be final and binding on the institu-
tion.

The institution/organisation shall
refund the grant to Government in
case the Director of Social Welfare
is satisfied that the institution/or-
ganisation 1s not maintained effi-
ciently orthe grant is not utilised for
the purpose for which it was sanc-
tioned.

An institution which is closed or
fails within one yearof the receipt of
the grant, shall refund the whole or
such part of the grant as may be
determined by the Director of Se-
cial Welfare.

The grant, if not actually released.
may be reduced, withheld or with-
drawn in case the Director of Social
Welfare is satistied that there has
been breach or non-fulfiiment of
any of the conditions laid down in
these rules.

The assets created by the institu-
tion out of the amounts received as
grant-in-aid from the Government
of India, the Delhi State Social
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Welfare Advisory Board orthe Delhi
Administration shall not be trans-
ferred, sold, morigaged or other-
wise disposed off, without the prior
approval of the granting authority.

Grants for subsequent year will not
ordinarily be sanctioned unless the
utilisation certificates of previous
grants have been duly submitted
by the institution and they have
been accepted by the Director of
Social Welfare after such verifica-
tion through his representative, as
he may deem fit.

Amounts found recoverable from
the grantee under these rules shall
be recoverable as arrears of land
revenue.

The appointments of Chartered
Accountants for the audit of the
accounts of the institution shall be
made with the prior approval of
Delhi Administration and on such
terms and conditions as tha Ad-
ministration may approve.

The institution shall exercise all
possible economy in its working
especially in respect of expendi-
ture out of Delhi Administration
grant.

The institution shall be open to all
citizens of India without distinction
of caste, creed etc.

The grant shall be subject to Gen-
eral Rules regarding grant-in-aid
as laid down in G.F. Rs. as in force
from time to time.

Unauthorised Construction in Delhi
330. SHRI PARASRAM BHARDWAJ:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:





